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( iv )  D e m o n s t k a t io n  JN fr o n t  o f  t h e  
P r im e  M in is t e r ’s  H o u s e  on S o aring  

P r ic e s

SHRI VAYALAR RAVI (Chirayin- 
k il); Mr. Speaker, Sir, I risu to draw 
the attenlion ol’ this Huuse—I hope the 
House will agree with me— about the 
peaceful demonstration held which is 
an expression of a right in a democra
tic society by the people.

Many hon. friends sitting on the 
other side will also agree with me that 
this sort of thing will continue; this 
was done by Shrimati Mrinal Gore in 
Bombay.

sftacft srnrnsr (sn^rf srarc) : 
w  srrc 1

SHRI VAYALAR R A V I: We know
that price-risc is the concern not only 
o f the Members on this side but it is 
the concern of the Members sitting on 
the other side also. We are equally 
concerned about it and the poor peo
ple in the country are unable to make 
both ends meet, in this alarming rise 
of price situation. Government could 
not come forward with concrete pro
posals to control this abnormal price 
rise so far. There is no programme 01 
action to be taken by Government 
and nothing is before the House, Ihe 
country. 1 want to know the steps 
the Government propose to take to 
control the price except appealing
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to the traders? Shri Chandra Sekhar 
gave a warning to thsm and it is a 
very good thing. But, the traders 
cannot be tamed by such an appeal 
■or warning. They are the biggest ex
ploiters ol the society.

The point I am making is this. Yes
terday there was a demonstration in 
front of the Prime Minister’s Iljuse.
It was reported that they had been 
given an interview to meet the P 'im e 
Minister by the Prime Minister's 
Office.

THE PRIME MINISTER (SHRI 
MORARJI DESAI): I gave no time to 
demonstrators.

SHRI VAYALAR RAVI: The chair
man ol the Committee, Shri Chandrajit 
Yadav says that the Secretary of the 
Committee told him that the Prime 
Minister Secretariat had given dhe 
time to meet the Prime Minister— 
here 1 make a distinction that this is 
a delegation o f the anti-price rise com - 
m it tee—and 1  ihink the lin e  must 
have been given by the Prime Minis
te r -b u t  it was cancelled becausc 
they were demonstrating in front of 
his house.

The point I am making is the 
attitude of the Janata Government 
who will not receive even the repre
sentatives. (In tw xp tio  ns)

(3*3$— SrPHTHZT) : pPTT T̂T̂ t
1 s'feTT 3r. . ( < w m n ) . .

SHRI MORARJI DESAI: May I re
quest my hon. friends to be silent and 
not to disturb him? First of all, let 
me understand what he wants to say 
first of all. I do not know why you are 
preventing him from bringing it to 
my notice. Let him say what he wanls 
to say.

f t  arrf f 1 

3ts fcrr  f , gswrt 3 ^
f  t

SHRI VAYALAR RAVI: You must 
hear everything even if they are 
unpleasant. I wish that the hon. 
Members will not repeat that. My 
point is: very simple. I want to 
know whether it ls the policy o f the 
Government that they will not receive 
any representations if they demons
trate in front of the Prima Minister's 
house or any other Minister. Will 
they not meet the representative of 
the demonstration, Shri Yadav? That 
is my point.

SHRI MORARJI DESAI: Though I 
am not. called upon to say on 1his, I 
would like to make the matter clear. 
When I was asked to meet the depu
tation I suggested to them that they 
should go and meet the Commerce 
Minister. Then if there is any neces
sity 1 can certainly meet them.

I have made a rule not to see an- 
hody if they made a demonstration. 
Let them come quietly and see r,ie. 
If they are dis-satisfied, they can 
make a peaceful demonstration. I am 
nut asking them not tu make denrms- 
sr;\iion. Therefore I am not going to 
agree to it.

SHRI KRISHNA CHANDRA HAL- 
DER (Durgapur); Is it proper 011 your 
part not to meet the demonstrators?

SHRI MORARJI DESAI: If n noisy 
demonstration with shouting is brought 
why should I see them. If they went 
to see and if I do not see them, then 
certainly do it, 1 am not goini’ to pre
vent them from doing it.

SHRI DINEN BHATTACHARYA 
(Serampore): If they make prior 
arrangement?

SHRI MORARJI DESAI: They con 
ask and see me. If I do not see them, 
it is a different matter altogether. I 
said that they can sec me. (Interrup- 
tionsX.

Yesterday. I could not understand 
the point. I And that people went In 
front of my house at 4 p.m. when they



299 Matters under JULY 29, 1977 Rule 377 300

[Shri Morarji Desai]

knew that I was here in the Mouse. 
Then they made a demonstration. No
body prevented them from  doing it.

SHRI SHYAMNANDAN. MISHRA 
(Begusarai): May I rise on a point of 
order? Sir, it is for your consideration 
whether a matter concerning the stag
ing o f a demonstration can be a subject 
under Rule 377. There can be demon
strations galore everyday. Would the 
Chair be in order to permit a subject 
to be raised if there has been a demon 
stration staged at any Minister's place?
If that is the pleasure of the Chair 
then, I think, the Chair is going to be 
flooded with requests under Rule 377.

(v) Reported retrenchment of the 
“ Mazdoors” in Andaman and Nicobar 
Islands.

SHRI MANORANJAN BHAKTA 
(Andaman and Nicobar Irlanas;: 1 
like to draw the attention of this 
House and the Government to the re
ported planned retrenchment vt !he 
NMR Mazdoors from I ho Pub
lic Works Department ami 
Electricity Depnrlmen1 in the 
Union Territory of Andaman and Nico 
bar Islands. In the Union Territory 
o f the Andaman and Nicobar Islands, 
the Government is the main employer 
employing approximately 25 thousand 
Majdoors which covers almost one-1hird 
of the territories population scattered 
in the different Islands inside the 
dense forest. Development work is 
going on in the Islands. The Mazdoors 
have come there from the various 
parts of the country particularly from 
Kerala, Tamil Nadu, Andhra. Bihar 
etc., and under ardous nature of con
ditions they have spent the best part of 
their life. The present Government is 
against any kind of retrenchment. 
The Prime Minister is also sympathe
tic for rural employment. At this 
stage any rerenchment o l  Mazdoors 
will be against the spirit o f the present 
Government.

I therefore, like to draw the atten
tion ot Hon’Wte Home Minister who 
is directly incharge o f the U nio*

Territories, to kindly see that in these 
critical days not a single mazdoor is 
retrenched. The tactics of transfer
ring one Division to other Division 
should restore the seniority o f their 
services.

Further, the person already retrench
ed should be reinstated. This small 
far flung territory situated in a strate
gic position deserves sympathetic con
sideration from the Government.

MR. SPEAKER: Now. we break for 
lunch. After the lunch Mr. Mangal 
Deo will continue with his speech.

13.00 hrs.
The Lok Sabha adjourned for Lunch 

till fourteen of the Clock.

The Lok Sabha re-assembled after 
Lunch at Four Minutes -past Fourteen 
of the Clock.

[MR. D e p u t y - S v e a k e r  in the Choir 1

MOTION RE TWENTIETH, 
TWENTY-FIRST AND TWENTY-SE
COND REPORTS OF THE COMMI
SSIONER FOR SCHERULED CAS
TES AND SCHEDULED TRIBES— 
Contd.

MR. DEPUTY-SPEAKER: Shri Man
gal Deo may continue his speech.
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